9 Matter Under Rule 377

i
e

of India Hot to-give-approval to the merger
proposal and to direct the public- financial
institutions not to support this'—harmful
proposal, We request the Minister of Finance
and the Minister of Company Affairs to act
on these lines.

(viii) Need for Central Government's
intervention into failure of Madurai
Pandia Rajpuram Sugar Mills Pvt. Ltd.
to pay arrears to farmers

SHRI K. MAYATHEVAR (Dindigul) :
Sir, under Rule 377 1 want to raise the
following matter of urgent public importance,

There is a sugar mill called Madurai
Pandia Rajpuram Sugar Mills Privaie Ltd.
in my Dindigul parliamentary constituency
in Madurai District, Tamil Nadu. In the
year 1982-83 thousands of sugarcane growing
farmers supplied their sugarcane to this mill
worth about Rs. 6 to 7 crores. All the
farmers are waiting for payment of their
dues by the management for the past 1 to 2
years. The mill owners neither came forward
to pay the old dues nor the new dues. The
management have closed down the mill for
the past six months without taking any steps
to pay off the huge arrears to the poor and
helpless farmers. All the farmers who have/
had supplied sugarcane to this mill are
undergoing untold bardships and difficulties.
It is further complained by the farmers that
the mill management have cheated the poor
farmers.

Though complaints were made to the
Tamil Nadu authorities no action was taken
against the management.

I, therefore, request the Hon. Minister
for Agriculture, Government of India either
to direct the Tamil Nadu authorities to pay
the said arrears to the farmers through the
said mill or to take direct action on this
matter to enable the farmers to get their
huge and long standing dues and arrears for
asum of Rs. 6 to 7crores, from the
Madurai Pandia Rajpuram Sugar Mill
Pvt. Ltd., Madurai Dist., Tamil Nadu and
thus save the poor farmers of my constituency
and my district,
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(ix) Need for giving financial assistance to
Haryana and the Punjab for meeting
losses due to floods
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